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I

TH E NATIOI{AL Gl{llItN'tlt I B tiN A L I, I a.I N C i t,At- IJ [] N C t i,

I{EW DELHI

M.A. No.66/2023

IF{

Original Application l{o. 1 6812$22

TNI TTIIi MATTEII OF:

Mudit Kurnar ...... Applicant

Govr. of NCT of Delhi & Ors

Versus

,....I{esponclcnLs

Sta on beh alf of PWD, (; r\C't' of Delhi

Most Ilespectfully Shorveth:

1. 'fhat the above-mentioned arpplication has bei:n filcci b,v |hc

Applicant in relation to the running of ilicgai irsl'i markct orr ill)A
lancl at Pahla Pushta, New Usmanpur, Frorit lto;rcl in Yamunii lihaiial.

alleging environmenta.l pollution posing serious heiilth hazarcls ro i.hc

local residents besides problerns o1'traiirc jarns aurcl orher uiiisrci*J

activities.

2. 'fhat this Hon'ble Tribunal constituted a Joint Clommittec comprising

of Delhi Pollution control committee(Dpcc), i)ejhi i\gi"it:Liiir-;ral

Marketing Board, Government of I.JC]' o{. Deliri, ancl i)c1;r_rt1,

commissioner, Shahdara was vide ordcr ciared 05.0_5 .2u22 wirli
direction to veri$r the factual position, look inro rhe grievalccs of
the applicant and take remeclial actionanci sr-rbmit lractual ancl Actlo*
'fal<en Reporl.
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3. 'fhat the Action'Iaken Iteporl lvas then submitl.ed b-y the I)PCC,

whereinit was mentioned that directions wel'o issr-rcd undcl Scqlioir -5

of the Environment (Protection) Act, 1986 lo several autholitios

requiring them to file Action Taken I{eportancl lurthcr madc thc

loilowing observation :

"2. PWD/ I&fiC Dept Govt oJ'Delhi shall ens"LLt'e ./br ull cLdecirtLtle

nleas'ures includi.ng raising the height of'vr,al.l in tmd ttraund so lhat

no encroachrnent could take plcLce in 'O' zon.e of Ycununa ]liver 13ecl,

.for carrying out illegal activities. "

4. 'I'hat on the basis of the arbovementioncd rcpoll, tliis l::lon'bic Liibur-rai

vide order dated 28.08.2023 was pieasecl tc., direct issuance olloriccrs,

inter-alia,to PWD, Governtnent of NCT o1'Dclhi rccluriring ii tt; iilc

Action TakeniStatr-rs ltcpor:t. (Anncxurc 1)

"6. J'{otices be issued to MCD, I'ryD, I{Ll,'t:, l)eportntenl o/
Government of Del.lt.i anci DPCC rer1'uri'in,q thent to Jil,e lctiort
Taken/Statu.s lleports within ltro ntonlhs' ctt iutlic:ial*
ngt@gov.tn preferably in lhe /brrn of secrrc,huble l'Di:,/Ocli
supported PD?- and not in the.fbrm r.,f'lmage I'Dl':"

5. I'hatvide order dated 20.12.2023, on the r'ccliicst of the corLtlscl lirr

GNCT of Delhi, this llor-r'b1e 'Ii'ibunalwas plcasccl togivc nnolliir'

opporlunity to file their compliance report. (Anncrund 2.;

"f . The case is fixed Jbr pronoun.cenleriL of jllclg,'iitcnt i'tirr

leanted Counsel for GI'{CT of Delhi on.cl Jirecilive Engineer.

PWD and Executive lln.gin.eer, l&1,'A) ltcis submiticci thoi ihe

above respondenls may be given oi;porl.trnil.y io jile lheir
compliance report wh.ich could not be ftlecJ earlier. "
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6. It is most humbly submitted that the rr:act from o1d G.T', ito;rcl to

Delhi lrP Border (Sabhapur village) has becn handed over ro th.:

National Flighways Authority of India (N IAI) incluciing the ser:vice

road in all respects vide the ollice letrer tr,io. 20(I-iancline oi,,s;)

North-East (B&R) 12281 dated 24.09.202i.iAnnexure 3).

7. Therefore, NHAI is the custodian of the stretch of roacl ancl ail the

construction as rvel1 as maintcnance is being ilone b,v Lhc NIiAL

zq
Dineslr

i :rccuLive I :i rgiitoeL'
(ll&ii), 1VI llivision

[)WL), ( r \t_' 1'1 ;
NEW DELI{I

05.02.2024

Nortit-irl.rsL
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Item No.2  (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid VC Option) 

M.A No. 66/2023  
In 

Original Application No. 168/2022 

Mudit Kumar          Applicant 

Versus 

Govt. of NCT of Delhi  Respondent 

Date of hearing: 28.08.2023 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None. 

Application is registered based on a complaint received by Post 

ORDER 

1. Mr. Mudit Kumar resident of G-326, Karkardooma Court, Delhi 

filed O.A No. 168/2022 complaining about running of illegal fish market 

on DDA land at Pahla Pushta, New Usmanpur, Front Road in Yamuna 

Khadar causing environmental pollution posing serious health hazards to 

the local residents besides problems of traffic jams and other unsocial 

activities.  

2. In view of the grievances made in the letter petition, a Joint 

Committee comprising of Delhi Pollution Control Committee (DPCC), 

Delhi Agricultural Marketing Board, Government of NCT of Delhi, and 

Deputy Commissioner, Shahdara was constituted vide order dated 

05.05.2022 with direction to verify the factual position, look into the 

grievances of the applicant and take remedial action in accordance with 

law after following due process  within one month from the date of receipt 
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of a copy of the order and submit Factual and Action Taken Report before 

Ld. Registrar General of this Tribunal who was directed to put up the 

matter before the Bench for further directions, if necessary and the 

application was disposed of accordingly. 

3. Action Taken Report was sent by the DPCC vide email dated 

29.12.2022.   

4. In the above said Action Taken Report, it has been mentioned that 

directions were issued under Section 5 of the Environment (Protection) 

Act, 1986 to EDMC, SHO, Shastri Park, PWD and I & FC, Department of 

Government of Delhi requiring them to file Action Taken Report within 15 

days.  The relevant part of the above said Action Taken Report reads as 

under:- 

 “X  X  X  X  X X 

In view of above the Competent Authority in Delhi Pollution 

Control Committee and as decided, in exercise of powers 

conferred upon its u/s 5 of The Environment Protection Act, 

1986 as amended to date, hereby issue the following directions 

for the area under your jurisdiction: 

1. EDMC and SHO Shastri Park shall ensure that no illegal 

market operates a DDA land at Pahla Pushta, New Usmanpur, 

Front Road in Yamuna Khadar. 

2. PWD/ I&FC Dept Govt of Delhi shall ensure for all 

adequate measures including raising the height of wall in and 

around so that no encroachment could take place in `O' zone of 

Yamuna River Bed, for carrying out illegal activities. 

You are requested to submit the Action taken report within 15 

days from date of issuance of these directions. 
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Compliance/non-compliance report shall be submitted to 

Hon'ble NGT for further directions…” 

5. Since no Action Taken Report in compliance with the directions 

issued by the DPCC has been submitted by the above said Authorities, 

the matter has been put up before this Bench for further directions.  

6. Notices be issued to MCD, PWD, I&FC, Department of Government 

of Delhi and DPCC requiring them to file Action Taken/Status Reports 

within two months at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR supported PDF and not in the form of Image PDF.   

7. List for further consideration on 02.11.2023. 

8. A copy of this order, along with a copy of the Action Taken Report 

filed by the DPCC be forwarded to the MCD, PWD, I&FC, Department of 

Government of Delhi and DPCC by e-mail for compliance. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

August 28th 2023 
AG
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Item No.3  (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(Through Physical Hearing with Hybrid VC Option) 

M.A. No. 66/2023 
IN 

Original Application No. 168/2022 

Mudit Kumar  Applicant 

Versus 

Govt. of NCT of Delhi & Ors.      Respondents 

Date of hearing: 20.12.2023 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant:    None for the Applicant. 

Respondents:  Ms. Jyoti Mendiratta Standing Counsel for GNCT of Delhi,  

    Executive   Engineer, PWD and Executive Engineer, I&FCD  

    (Through VC). 

Application is registered based on a complaint received by Post 

ORDER 

1. The case is fixed for pronouncement of judgement but learned Counsel for 

GNCT of Delhi and Executive Engineer, PWD and Executive Engineer, I&FCD 

has submitted that the above respondents may be given opportunity to file their 

compliance report which could not be filed earlier.  

2. Compliance report be filed within one month by e-mail at judicial-

ngt@gov.inpreferably in the form of searchable PDF/OCR Support PDF and not 

in the form of Image PDF. 
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3. List on for further consideration on 06.02.2024. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

December 20, 2023 
N
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